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fcwwm and Kashmir State In the 
same manner at In tit* caaa o f other 
States.

In n  Ob* h  Paajab
SM4. Shri B aa Krtahaa Gupta: Will 

the Minister of Steal, Mines and F u l 
be pleased to state:

(a) whether it is a fact that iron ore 
deposits of superior quality have been 
discovered recently at Kalyana near 
Ch»rfchi Dadri in Punjab;

(b) if so the quality and the appro
ximate quantity of iron ores found: 
and

(c) the nature o f the steps taken or 
proposed to be taken to exploit them’

The Minister of Steel, Mines and 
Ftael (Sardar Swaran Singh): (a) Mo, 
Sir. Hie previously reported occur
rence of large reserves of 1st grade 
iron-ore at Kaliana of Dadri Tehsil, 
Mohendargarh district, was examined 
by the Geological Survey of India 
during 1951-52. After detailed ex
amination of the Kaliana hill it was 
found that concentration of iron-ore 
in f&is area was erratic and superficial 
and there was no likelihood of strik
ing and deposit or pocket of possible 
economic value.

(b) and (c). Does not arise.

Girl Schools, Agartala

296S. Shri Bangahl Thaknr: Will the 
Minister of Education be pleased to 
•tate:

(a) what is the number of girl 
schools, junior or high, at Agartala;

(b) what is the number of girl stu
dents in each school at present; and

(c) whether the existing girl schools 
are adequate to meet the demand?

A e  Mhrister at Edoeatton (Dr. K 
I* ShrbnaU): (a) to (c). The inform
ation Is being collected and will be 
laid on the Table o f Lok Sabha in due 
course.

Doable Trntfan
2986. Shit P. 0. Borooah: W ill the 

Minister of Finance be pleased to 
state the details of the agreement en
tered into between India and West 
Germany regarding avoidance of 
double taxation?

The Minister of Finance (Shri 
Morarjl Desal): The draft of an
Agreement for Avoidance of Double 
Taxation of income between India and 
the Federal Republic of Germany 
which was initialled at official level 
in June, 1958, at Bonn during the 
visit of an Indian Tax Delegation 
thereto was signed at Government 
level in New Delhi, on 18th M uch, 
1959.

The agreement requires to be rati
fied. Certain formalities are required 
to be put through in this connection 
and it is therefore not possible to dis
close the terms of the agreement at 
this stage.

12.05 hia.

MOTIONS FOR ADJOURNMENT

Mr. Depoty-Speaker: I have receiv
ed notice of seven adjournment 
motions.

Some Hon. Members rose—

Mr. Deputy-Speaker: I am coming. 
One is by Shri U. C. Patnaik, the 
second by Shri Khadllkar, the third by 
Shri S. M. Banerjee, and Shri 
Panigrahi, the fourth by Shri Hem 
Bam a, the fifth by Pandit Brij 
Narayan “Brijesh”, and the sixth by 
Shri Vajpayee—these are the six and 
the names of the hon. Members who 
have given notice are seven. All con
cern the same subject: shooting down 
of a Canberra aircraft of the Indian 
Air Force by jet Fighters of the 
Pakistan Air Force on the morning of 
10th of April, 1959. Though I agree 
that it is a matter of urgent public 
importance and some statement should




